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& IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERAAAD |
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Betueen :=-

Shaik Mastan Vali  12.G.U.Ranga Rao

1.

2. Ch,Subba Laksnhmi . 13.P.Brahma Reddy
3, N.usgha Rani "~ 14,T.Lagkshmi Rajyam
4, J.Arunadevi - 15.P.Rama Subbaiah
5. K.Venkatadri " 16,Y.Varalakshmi

6. M.Rajeshuar 1%.KV Rama Murthy
7. P.Venksteswara Réo 18.G.Kanakamma

B. Indla fFranklin 19,P.8hagya Lakshmi
S. I.5ree Rama Chandra Rao 20.P.Narendrababu
10,5k .Mahaboob Basha ~ 21.0.Ravindrababu

11.R.4¥.Raghava Rao
_ «s Applicants

And
Union of I.dis rep. by

1. Director General &
Secretary, Oept. of Posts,
Govt. of India, New'Delhi 110 007.

2. Chief Pogst Master General,
AP Postal Circle, Hyderabad-1.

3. Sr.Suptd., of Post Offices,

Prakasam Postal Division,
Ongole.,

«« Respondents

Counsel for the Applicants : Shri K5R Anjaneyulu

Counsel for the Respondants : Shri V.Rajeshwar Rap, Addl.CGSC

CCRAM:

THZ HON'BLE SHRI R.RANGARAIJAN : MEMBER  (A)

THE HOGN'BLE SHRI B.S5.JAI PARAME SHWAR : MEMBER  (3J)

(Order per Hon'ble Shri R.Rangarajan, Member (A} ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).
Heard Sri D.Subratmanyam for 5ri KSR Anjaneyulu, counsel
for the applicants and Sri V.Rajeshwar Rao, standing counsel for

the respondents.

2. There ars 21 applicants in this 0A. The applicants pray
for a direction to the respondents to grantthem seniocrity of
service and all other consequential benefits with reference to

their initial date of appointment as RTDS by extending the judge-

ment in OA 798/97 decided on 27-6-97 and OA 1410/95 decided on

B-2-96.

3. The applicentsg uwere appointed initially as RTPs in the
years 1982 and 1985, Their dateyof absorption on regular basis
- -~

and their datefof appointment as RTP are given in page-12

-

(Anre xure~2) to 0A. .The applicants'stateiﬂﬁhat they have com-
pleted training end worked along with regular Postal Assistants

For 8 hours per day and more than 240 days in a ysar.

4, The learned‘counsal for the’raspondents submits that

this BA is covered By the judgement in 0A 798/97. That DA was
decided on the basis of the 0A 1413/95 on the fPile of Ernakulam
Bench of this Tripunal, This fact ié also accepted by respon-

dents councel.

5. Hence we follow the direction given in OA 798/97 and

direct as follows &~
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Respandents 1 to 3 or %uéh of them as
is competent, are directed to grant the
applicants seniarity with jeference to
their initial appeintment, If the exist-
ing seniority position is to be revised,
that could be done only after notice to

parties uhd may be affected.
B Original Application is ordered accordingly at the

admission stage itself, No costs.

(R.RANGARAJAN)

(8.5.2 RAME SHUAR)
' Member (A)

Member (3J)
o )
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Dictated in Open Court,

avl/




Copy tote
1,

/

2.
N

The Chief Post Master Gener.l , A P

4,
- &, one Copy toMr. /. &7'4.64»%4&;.@

6. one Copy to The D.R(A),

7. one ®opy of Daplicate ,

One
w]

Upre

One Copy to Mr, KSR. Anjaneyulu » AQvocgte CAT, Hyd.

The pirector General Of - Posts & ERDOFYTEw Secretaty, Dept. Of |

Posts., New Delhl .§59.

Circle, Hyder: bhad, —|

The Sr. Superintendent of Post Offiies. Pwa!wﬁa@ostal Division,

637%M“1'“

Addl « CGSCs CAT.HYDs
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